Sh, ARVIND KUMAR
{Pcp.u],tm-'-l
RC NO : BD1/2016/E/0003 Room No, 503, Rouse Averue Court w73
g k m‘m.

Branch : CBI/BSFB/ND faan Dayal Upadhyay Wan,
U/s : 120-B r/w 201, 420, 436, 468.471, 477-A, 409 1PC

& Section 13(2) r/w 13(1)(¢) & (d) of PC Act, 1988
CBI Vs Sunil Gupta & Ors.

15.07.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (Cisco webex) as per
directions of Hon'ble High Court issued vide Circular No.
24/DHC/2020 dated 13.07.2020 in view of the pandemic Covid-19.

Present: Sh. Naveen Giri, Ld. PP for CBL.
1.4. PP for CBI submits that sanction is still awaited.
1O has filed documents and charge-sheet, however, did not gel

these documents checked from Ahlmad. Ld. Counsel for CBI submits that he

will inform the 10 and the 10 will get these documents checked from Ahlmad

and if there is any discrepancy, he will move appropriate application.
Put up on 11.08.2020.

Signed copy of this order is being sent through whatsapp 1o
Ahlmad of this Court with direction to send the same 1o concerned official of

District Court, RADC for uploading on official website of Delhi District

The signed hard copy of the order shall be placed on record as and

regular functioning of the Courts at Rouse Avenue Complex, New

i




Delhi is resumed.
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(Arvind Kumar)
Special Judge ( PC Act) CBI-10
Rouse Avenue Courts
New Dglhl.'lﬁ.ﬂ'?.lﬂ‘m

Special hudge CBI10
Rocm No. 503, mﬁmm

Derm Deydl Upadhyay Marg, New Dl



RC No. : 217-2013-A-0003

gg"':h :  CBUAC-Il/New Delhi Sh. ARVIND KUH;‘«E“
+ 120B, riw 420 : Special Judge (PG Act).
7,8,9,12 & 1;,’:2% i Yo Mo .5, R o ot Cnge,
P.C. Act, 1988 Paga Dayal Upadhyy

CBlI Vs. S.P.Tyagi & Ors.

15.07.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (Cisco webex) as per
directions of Hon'ble High Court issued vide Circular No.
24/DHC/2020 dated 13.07.2020 in view of the pandemic Covid-19.

Present : Sh. Navin Kumar Giri, Ld. Counsel for CBI.

Ld. Counsel for CBI submits that he has filed an application

for rectification in the Letter of Request issued by this Court to Tunisia.

Ld. Counsel for CBI submits that the request for service of
summons was issued by this Court on 07.07.2020, however, in serial no. 3, the

name of the country was written as Italy instead of Tunisia.

I have gone through the material on record.

The same appears to be typographical error. A request for service

of summons be issued after carrying out the aforesaid corrections.
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Sh. ARVIND KUMAR
Special Jusge (PC Act), CBI10
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Ahlmad of this Court with direction to send the same to concerned o 1¢1a11uf

District Court, RADC for uploading on official website of Delhi District Court.

The signed hard copy of the order shall be placed on record as and
when the regular functioning of the Courts at Rouse Avenue Complex, New
Delhi is resumed.

&

4 (Arvind Kumar)
| Special Judge CBI-10
Rouse Avenue Courts
New Delhi/15.07.2020
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Sh. ARVIND KUMAR

CCNo : 02/15 mmm"ﬂﬂh
RCNO : 2172011 A 0004 i
Branch : CBI/ACU-V/New Delhi

u/s : 1208, 420 1PC

- riw13Q2) r/w 13(1)(d) of P.C. Act, 1988
CBI Vs. Randhir Singh Thakur and others

15.07.2020

Matter is taken up today and the proc
conducted through Video Conferencing (CISCO WEBEX) as per
directions of Hon’ble High Court issued vide Circular
‘No.24/DHCI2020 dated 13.07.2020 in view of the pandemic Covid-
49,
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when the regular functioning of the Courts at Rouse Ev

Comeiet,
Mew"

enue Complex, New

Delhi is resumed.

.

(Arvind Kumar)
Special Judge cBI-10

Rouse Avenue Courts
New Delhi/15.07 2020




Misc. Appl. No. 249/2019 Soecal ot o A

h m
ED Vs. Sanjay Bhandari & ors. '--rmﬁMJW‘;ﬂ_m
15.07.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of

Hon’ble High Court issued vide Circular No.24/DHC/2020 dated
13.07.2020 in view of the pandemic Covid-19,

Present:  Sh. N.K.Matta, Ld. SPP for ED.
Sh, Mahesh Gupta, DD for ED

Matter is taken up at the request of Ld. Counsel for ED for issuing
: summons to Non Applicants No. 1to 7, 13 and 14.




matter any more. &Mﬂ KUMAR

Ld. Counsel for the ED submits that copy of the application has already

been supplied to sh. Amit Arora, Ld. Counsel for non applicants No. 1 to 7, 13
and 14 through email.

It is noted that Sh. Amit Arora, Ld. Proxy Counsel for Sh. Yusuf
Khan, Advocate appeared for non-applicants no. 1 to 7, 13 and 14, on
19.03.2020 and submitted that he would be filing vakalatnama for non
applicants no. 1to 7, 13 and 14 on the next date of hearing and also submitted
that he would file his reply after receipt of copy of application. Vakniﬁmna has
not been filed by Sh. Amit Arora, till date.

Under the facts and circumstances, I deem in appropriate that
nnﬁaebetsmd to NnnAppllmntsltu? 13 and 14. Notice be also issued to
r ""j,fnrtheafowsmdNﬂnﬁpphmm




Sh, ARVIND KUMAR

Special Judge (PG Act), CBI-19
Foom Ka. 503, Rouse Avenue Count Compler

Deen Dayal Upadhyay Marg, Mew T
The signed hard copy of the order shall be placed on record as and

when the regular ﬁ"ﬂﬂﬁﬂﬂing of the Courts at Rouse Avenue Complex, New

Delhi is resumed.
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~ (Arvind Kumar)
Special Judge (PC Act) CBI-10
Rouse Avenue Courts
New Delhi15.07.2020

Special Judge (PC Ach) CBI-10
Room No. 03, Rourse Avmse Cowrt Complesx,




